F.No. _/X~-5& | CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated:- /07/047/,/:?—
ID No. _AP~26L8/2

Subject: Information sought under RTI Act, 2005.
Sir,

Please refer to RTI application No. __Z0 %0 7/ ZLO/F dated

&7/04/ /5 of Shri /Smt. R.K. Jain under RTI "Act 2005 (copy

enclosecf wherein certain information are sought as mentioned
therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
S5(4) read with Section 5(5) of RTI Act 2005 the RTI application No.
LOlo7/20/7  dated. 27/54)2/2 CPIO ID No. _f2=58//7 s
forwardéd herewith to the yo/u as deemed CPIO with the re{quest to
provide the correct and para wise information/inspection on or before
X [oYy directly to the applicant and intimate the undersigned
within the stipulated time failing which, you will be responsible for delay
and penalty if any, under section 20 of RTI Act. You are, further
requested to follow OM No.12/31/2013-IR dated;12.02.2013 circulated
on 23.05.2013
Atn pL - Note:- RTI application’s replies which are related to outer
benches may be gathered form there by filing RTI applications there
directly, for facilitation, CPIOs are nominated at all outer benches
separately. :

Encl: As above. \1%
(V.P. Pandey)

Central Public Information Officer

Copy to:
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0 ( 5. Sh. R.K. Jain,1512-B, Bhishm Pilamah Marg,

Wazir Nagar, New Delhi-110003
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Application under Section 6 of the Right to Information Act, 2005

%26 %\Qs\/\ \ o ‘7/017‘ Ref. No. :RT[I)/;-eld9?/l7(-)jf)27(;i;

Shri V.P.Pandey
CPIO & Assistant Registrar
Customs Excise & Service Tax Appellate Trlbunal

West Block 2. R.K.Puram, APR o /
New Delhi - 110066 7 : o\
i West Bloc‘ O'?f\

1. Name of the Appllcant R.K. Jain /2 \‘
2. Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(¢) Fax No. 011-24635243

3. | Whether a Citizen of India | Yes

4. | Particulars of Information

Details of information (A) The CESTAT has been issuing
required tentative/advanced list of cases for two months
as is evident from the enclosed tentative list
issued by CESTAT Mumbeai for the cases from
5-10-2015 to 12-1-2016. It is requested that the
copies of similar list for all the other benches
except at Mumbai may be provided from 1-1-
2016 ull June 2017. This information can be
provided either on CD or by placing it on the

CESTAT website.
Ccer ,F“Eq, (B) Please provide the digital copy of the list of
DR C ) cases pending as on 1-4-2017 or any other day
; of April, 2017 on the CD/DVD for all benches
of the CESTAT at Delhi, Mumbai, Bangalore,
AR A’F/ DQ«S Kolkata, Chennai, Ahmedabad, Allahabad,
P 8, 1A \ Chandigarh & Hyderabad. If soft copy is not
o% available, kindly provide the hard copy.

However you can also provide the information
by placing it on CESTAT website.

Note: (1) The information is being sought from
CPIO CESTAT Delhi as the above
information is required to be held at
CESTAT Hqrs. Delhi.

(2) Please provide pointwise information/
response for each of above points.




-

[ state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

A Postal Order No. 38F 171738 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

As per Section 7 of the RTI Act, 2005 information is to be provided within 30

Place :
Encl. :

Hira/----AR

days of the Application.
Signa%pplicant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
New Delhi

as above
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CUSTOMS, EXCISE & SERVCICE TAX APPELLATE TRIBUNAL,
West Block No.2, R.K. Puram, New Delhi.
CUSTOMS, DIVISION BRANCH.

Information Note

Subject: Information sought under RTI Act 2005-
RTI NO. /P-195/10407/17 dated
07/04/2017 filed by Sh. R.K. Jain-req.

Ref : CPIO ID NO.12-38/2017 dated
10/04/2017.

With reference to Sh. R.K. Jain RTI NO.P-195/10407/17 dated
07/04/2017 with reference ( CPIO ID NO. 12-38/2017) dated
10/04/2017, the information is as under:-

4A. In this regard it is to inform that no tentative/advanced list
of cases for two month issued in Customs Appeal Branch.

4 B. In this regard the information relating to this point does not
pertains to Customs Appeal Branch.

The applicant may be informed accordingly.

@%,W |
Deputy Registrar

Customs, Appeal Branch

Date: 19/04/2017 o

To,
The Assistant Registrar/
CPIO, New Delhi.

Excre appecal Brarcle
S etatlon to Ahe Epcire ANPTAKL-




F.NO.32(33) MISC/RTI-SM/2017
CUSTOMS, EXCISE & SERVCICE TAX APPELLATE TRIBUNAL,
West Block No.2, R.K. Puram, New Delhi.
SM APPEAL BRANCH.

Information Note

Subject: Information sought under RTI Act 2005-
RTI NO. /P-195/10407/17 dated
07/04/2017 & Reminder dt. 19/04/2017
filed by Sh. R.K. Jain-reg.

Ref :CPIO ID NO.12-38/2017 dated 10/04/2017.

With reference to Sh. R.K. Jain RTI NO.P-195/10407/17 dated
07/04/2017 with reference CPIO ID NO. 12-38/2017 dated
10/04/2017, the information is as under:-

4A. No tentative/advanced list of cases for two month is issued
by SM Appeal Branch.

4 B. The information sought is not possess'n‘ig@by SM Appeal
Branch.

The applicant may be informed accordingly.

(Technical Officer)
Single Member Branch
Date: 2_'-‘3/04/2017

To,
The Assistant Registrar/
CPIO, New Delhi.



F.No 7(3)/CESTAT/RTI/CompSec/2015
CUSTOMS, EXCISE & SERVICE TAX APPELLATETRIBUNAL,
WEST BLOCK NO.2, R.K. PURAM, NEW DELHI.

Dated: 24.04.2017
Sir,

Sub: RTI application filed by Shri R.K.Jain
-reg.

Ref: 12-38 /CESTAT/CPIO-ND/VPP/2017 dated
10/04/2017 ’

Please refer to note dated 10/04/2017 of CPIO enclosing
application under RTI Act received from Shri R.K.Jain. The point
wise information given below.

(A) No such provision relating to advance/tentative
causelist generation is available so far in Delhi
Bench.

(B) The information asked by the applicant as regards
Delhi Bench is being provided in digital form as
present in our server.

Yours faithfilly,

Encl.- 01 CD. A
(Bineesh Kumar K.5)

Dy. Registrar (Comp.)
To

CPIO, CESTAT Delhi



